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Legal Procecdings against M's. Benneit
Coleman and Co.

8918. Shri Baburao Patel: Will the
Minister of Industrial Development
and Company Affairs be pleazed to
state: ’

{a) lhe slage at which the legal
proceedings against Shri 3. P. Jain
and other Directors of Meossrs Bennett
Coleman and Co., astands at present;

{b) how inuch mwore {ime will be
required tu complete the case and
deliver the verdict;

(¢) the reasons for delay; and

(d) the sleps Governmenl propose
to take to expedite this case?

The Minister of Industrial Develep-
ment and (lompany Affairs (Shri F.
A. Ahmed): (a) The Respondents in
ithe petition under Section 38BB are
S8 8. P. Jein, G. C. Jain, A, P. Jain
and P. K. Roy. Two of these, Shri
8. P. Jain and S'wi A. P. Jain filed
writ petilions in the Calcutta High
Court challenging the validity of this
provision and other connecled provi-
sions as also on merits. These wrere
dismissed by a Single Judge of the
Calcutta High Court who also held
that there was a prima facie case to
‘make a reference under Section 388B.
The matter is now pending before the
Appellate side of the Calcutta High
Court. Pending disposal of these ap-
peals, stay of proceedmxs under Sec-
tion 3888 hus been granted. 'The ap-
pealg are llkely to come up for hear-
ing shortly.
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Written
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In petition filed under Scction 298
recording of evidence was in progiess
before the Companies Tribunal at the
time of its abolition on 30th June
1967. In this case, (e mspondentls
are:—

18850

1. Benett Coleman <% Co. L4,
2. Shri Shanti Prasad Jain.

3. Sh'i Gian Chand Jain.

4. Shri Alok Prakash Jain,

5. Shri P. K. Roy.

6. Shrimati Rama Jain.

7. Shri Raj Narayan Bagla.

8. Shri Narinder Xurar,

9. Dr. L. M. Singhvi.

10. Shri Mauli Chand Sharma.

The case has now been trarsferred to
the Bombay High Court and is due to

come up for directions on Tth August
1967.

(b) These cases are in the High
Court and it is difficult to stule when
they would be disposed of.

(¢) Dilatory tactics adopted by Snri
S. P. Jain and others and appeals and

wril  petitions filed on techrical
grounds.

(d) Every possible effort is leing
made to ensure that ‘he proceedings
in these cases and the writ petitions
are expeditiously disposed of.

Vending and Catering Contracts at
Railway Stations

8919. Shri Balgovimd Verma:
Shri Kindar Lal:
Shri K. D. Tripathi:
Dr. Mahadevy Prasad:

Will the Minister of Rallways bhe
pleased to state:

(a) whether it is the policy of Gov-
ernment to give handling vending
and catering contracts at Railway
Stations to the labour and mdm; co-
operatives formed by Ballwnx porters
and vendors; and





